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evaluating it. These classifications and zoning 

will be done according to the requirements.' 

We are trying to work out a model through the 

Central Institute of Fisheries Technology in 

Cochin, a model of an intermediate- boat of 

around 15 metre length, which can fish in this 

intermediate zone and catch fish. 

Dr. Gopalrao Vithalrao Patil had also 

brought in these points. But I think I have 

covered all of these. He talked about the 

disease in aquaculture farms. Yes, there was 

an incidence and it has now been tackled. 

Regarding establishment of universities and 

research centres, there is a proposal. We are 

working out a joint proposal with FAO to set 

up an in^itute and there are certain other 

proposals also. In Lucknow we are having one 

for conserving the genetic material of fish. It 

will be one of the largest gene banks in the 

world to conserve the fish genetic material. So 

far as the involvement of various Ministries, 

their overlapping and functioning at cross 

purposes is concerned, there is no such 

situation now. Since 1997, the E>epartment 

of Deep Sea Fishing has been transferred to 

the Ministry of Agriculture. Now, the Ministry 

of Food Processing is not involved in it. So far 

as APED A or MPEDA are concerned, they 

are for exports and deep sea fishing. The 

Agriculture Ministry is in full charge and we 

are in the full knowledge of all the phenomena 

and dimensions of die problem. With this 

perspective I think we are likely to work out a 

policy which has been in a shambles since the 

rescinding of the earlier policy. There is an 

urgent need to come out with a policy, 

particularly in view of the^otent threat which 

is being posed by Pakistan's agreement with 

the American company. We have got to think 

about that because around one million catch, 

which we are not tapping, is a big loss to the 

nation and then there are also security and 

other complications. 

SHRI NILOTPAL BASU: But you are not 

being proactive. You are reactive. 

SHRl SOM PAL: I am saying I am being 

proactive. Earlier all of you wanted a ban. So, 

I am being proactive. Rathe/i you have been 

reactive that there should be a ban. It is the 

other way round. 

MESSAGE FROM THE LOK SABHA 

The Interest on Delayd Payments to Small   

Scale   and   Ancillary   Industrial 

Undertakings Amendment Bill, 1998 

SECRETARY-GENERAL: Sir, I have 

report to the House the following message 

received from the Lok Sabha signed by the 

Secretary-General of the Lok Sabha: 

"In accordance with the provisions of 

rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am 

directed to enclose the Interest on Delayed 

Payments to Small Scale and Ancillary 

Industrial Undertakings' (Amendment) Bin. 

1998, as passed by Lok Sabha at its sitting 

held on the 29th July, 1998." 

Sir, I lay the bill on the Table. 

HALF AN HOUR DISCUSSION 

ON  Points   Arising   out  of Answer  to 

Starred Question No. 422 given on 16th 

July,   1998,   RE.   Growth   oF   Fisheries 

Wealth (Contd.) 

SHRI S. NIRAIKULATHAN (Tamil 

Nadu): Mr. Vice-Chairntan, Sir, first of all I 

thank you for giving me this opportunity to 

speak on the problems of fishermen and also 

fisheries development. I wish to say a few 

words about the miserable conditions in 

which they live. The fishermen live in 

hutments, under thatched roof on the seashore. 

When heavy rains and storm lash the coastal 

areas, the thatched huts of the fishermen are 

damaged and 'washed away. Then they stand 

aghast and hapless without a roof over their 

heads. Having realised the pathetic plight of 

these fishermen, Dr. M.G.R.,   the   political   

mentor  of  our 
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leader and Goddess of our hearts, Dr. 
Puratchi Thalaivi observed: 

The translation goes thus: 

*He created us on earth Made us 

live on the sea; Our house is the 

Ocean And the Moon our light; 

Our life may go on, Or end 

abruptly This is our fate, our life. 

This is how our leader expressed the kind 

of life fishermen lead. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BIST): What is your Question? 

You have to put your question. 

SHRI S. NIRAIKULATHAN: I am coming 

to that. But I feel it my duty to speak about 

their problems. 

Sir, because of the conditions they live in, 

the Government is duty bound to mitigate 

their problems. When our leader Dr. Puratchi 

Thalaivi was the Chief Minister of Tamil 

Nadu, a law was enacted to regulate prawn 

culture for the first time in India. Later, the 

Union Government also brought a legislation 

on those lines with some changes and that has 

been passed by the Rajya Sabha. I appeal to 

the Hon'ble Minister to get it passed in Lok 

Sabha as well. 

Sir, prawn culture has been going on along 

the coastal areas of Tamil Nadu for years. But 

the Tamil Nadu police are troubling the 

fishermen. In Nagapattinam area of Tamil 

Nadu, fabricated cases have been booked by 

the police on 50 fishermen, and the police 

people are chasing them even now. I demand 

protection for these innocent fishermen. 

Fishermen of Tamil Nadu are unable to 

venture into the sea for fishing because of the 

atrocities of Srilankan Navy. With a sense or 

paralysing calamity I say that, our fishermen 

are being killed regularly by the Srilankan 

Navy. Our appeals to protect them have fallen 

on deaf ears. 

'English translation of the speech delivbred in 

Tamil. 

Now, Red Sea is not the one near Egypt. Red 

sea could be seen across Palk Strait in Bay of 

Bengal, because the sea has turned red there 

due to the blood flowing out of the bodies of 

our fishermen fired upon and killed by the 

Srilankan Navy. I make a forceful demand 

through this House to protect the lives of our 

fishermen. 

Mr. Vice-Chairman, Sir, fishing should be 

modernised to increase the catche and to 

provide useful information to fishermen. 

Fishermen should be provided diesel at 

subsidised rate for the use in their motorised 

fishing boats. Government should provide 

processing and cold storage facilities to 

fishermen enabling them to preserve and sell 

their catche at competitive rates. They live in 

such misery that most often they starve 

without food and water. I would appreciate if 

the Government comes forward to give them 

loan and subsidy for buying fishing boats. 

Government should also construct berths on 

the shore for safe keep of the boats. Fishermen 

should be provided all the basic amenities 

like, drinking water, education, free health, 

dwelling units and connecting roads. I also 

appeal to the Hon'ble Minister to construct 

light houses afer every. 10 kms. I hope the 

Hon'ble Minister will consider my demands 

favourably. Thank you. 

SHRI JOHN F. FERNANDeS: Mr. Vice-

Chairman, Sir, we are talking about growth of 

fisheries wealth. Many of my friends havA 

raised some contentious issues. I happened to 

be a member of the Murari Committee which 

gave this ruling. The Report of this 

Committee was submitted in November 1995. 

In December 1995, I happened to be at the 

United Nations where our country was a party 

to the signing of the laws of the seas. This is 

an international agreement. Sir, we are getting 

globalised. This law states that fisheries 

wealth does not belong to a particular country, 

and, it belongs to everybody internationally. 

That is why the hon. Minister mentioned 

about Forbes & Company which is an 
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American company. Sir, Pakistan has signed 

an agreement with this company. When wc 

are getting globalised, when we are 

liberalising our economy, we have to rethink 

about it. If a small country like Pakistan has 

signed an agreement, I do not think they are 

going to violate any international laws. So, we 

have to reconsider all that wc have done in the 

past. Sir, in the coastal areas, including my 

State of Goa, they have the breeding season.   

There   are  disputes  among  the 

States because there is a ban imposed in 

Kerala and Maharashtra and the trawlers 

come to other areas like Karnataka and Goa. 

So, this is the problem which leads to inter-

State rivalry. Sir, this is an area where the 

Central Government can come into play. I 

think the Central Government should be an 

arbitrator to see that all these States are 

brought together and an agreement is signed 

among all of them. I think here the moderator 

should be the Central Government. I do not 

think they can shirk their responsibility. They 

cannot run away from their responsibility 

because the international boundaries up to 12 

nautical miles are within the jurisdiction of 

the Central Government. The States do not 

have much say in this regad. Sir, we talk of 

aquacutlure. We know that tenancy laws are 

in force so that the agricultural tenants are 

protected. But, this law is being used to 

subvert the tenancy and evict the tenants. I 

think the hon. Minister is giving attention to 

me. The landlords are breaching the bunds 

and permitting the sea water to come in the 

green paddy fields in order to evict the 

agricultural tenants because the ownership 

lies with the landlords. I would like to know 

whether an aquaculture authority will be 

created so that the problems that I have raised 

are brought under its jurisdiction. I would also 

like to know whether this authority will be a 

quasi-judicial one so that aggrieved people 

can afiproach it for redressal of their 

grievances. Sir, we know that the hon. 

Minister has stated that we have an EEZ. Sir, 

this should be 

protected   because   we   have   signed   an 

agreement   in   the   United   Nations.   In addition 

to 12 nautical miles, we have a continental shelf. 

This is so in the Bay of Bengal where the catch of 

fish is very, very ample.  We have seen big fishing 

ships coming even from Singapore. These ships  

come  in  the  vicinity  of India.   I would    like    

to    know    whether    the Government   will   

approach   the   United Nations   to   see   to   it   

that   we   have exclusive    fishing    rights    in    

this    area because it is our economic zone in the 

Bay  of Bengal.   I  would  like  to  know from the 

hon. Minister whether he will take    an    initiative    

to    see    that    the Government ventures in this 

fields.  Sir, the   hon.   Minister   has.  spoken   

about dissemination    of   information    to   the 

fishing   trawlers   and   boats.   You   have 

satellites. But, there is no communication link 

from land with trawlers in the sea. Sir, when the 

Murari Committee went on a tour to the western 

coastal area, I also happened to go with this 

Committee to that area. The main problem which 

the fishermen   told   us   was   that   whatever 

information is given on land that cannot be 

disseminated to people in the sea. I would    like    

to    know    whether    the Government     will     

start     a     proper communication system or a 

radio system with      a      relevant      frequency      

band exclusively for the fishermen...  so  that they 

need not go for expensive wireless and other 

systems and on plain radio they can pick up 

signals. I wanted to know whether   this    will    

be    ddne    by    the Government     because     

that     is     not happening.  Sir, whatever 

information is there  with the  Government 

department concerned, it is only shared with those 

multinational   houses   who   have   their boats in 

the deep-seas. I wanted to know from   the   hon.   

Minister   whether   this information will be given 

to the poorest i     of the poor fishermen. I wanted 

to know whether this will be  made available to 

them, and that is possible if you have a small 

transistor or radio. I also wanted to know from the 

hon. Minister whether the Ministry will make 

investment to have a 
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special radio band exclusively for the fishermen 

and in the vernacular language. If it is in 

Maharashtra, it should be in Marathi or if it is 

in Gujarat, it should be in Gujarati, and 

likewise. I wanted to' know whether that 

assurance will be given by the hon. Minister 

because, at the moment, this information is 

cornered by certain multinational industrial 

houses who have ventures in the deep-sea 

fishing. I want a response from the hon. 

Minister on this.. Sir, I am not against the reort 

given by the Murari Committee which protects 

the interests of the traditional fishermen up to 

10 or 12 nautical miles. I wanted to know from 

the hon. Minister whether he will open our 

seas for international fishing. Otherwise, I 

think, we are going to be the losers. We have 

almost 200 miles of E.E.Z., but we do not have 

the equipment and we do not have the 

machinery to go and mine in that area. So, I 

wanted to know whether the Government will 

stick to the given policy. We were a very few 

Members of Parliament there, and it was 

basically dominated by the fishermen 

community who had their own interest. The 

hon. Minister may let us know whether the 

Government will review this policy. Beyond a 

limit, the traditional fishermen cannot fish. 1 

wanted to know whether the Government will 

throw it open for the international fishing 

trade. Thank you. 
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.�/� � �� %� .�! ,�, .�� �� �� ,�, H���� 
"���|� �� ह���� �1|� �  %! �
 )���(� C %��� 
�ह� ,� �� ह���� �
 �HI:� �0 ' ह�, �
 C
C. 
�
C �:�. ह0 "ह '(��� !K��.�/C �हJ ह
 �ह� ह0 
/��.! ��� !K��.�/C ���� ��  �.! ह� �(��3 �
 
9� �1.�!���� %� 5-7 ��. ��� �ह �ह �ह� ह� �� 
l�.� "� ��� C %H � �0 ' ����  �.! ह�� �
 
/��� ��.� ह0 �� C
C. �.�� %��
 ����� 
�w��� �H� ह��� � � %��w�, �
��KC�B �H��= ��� 
��ह �� ह�� %��� �
 �"z ह�, ��"=� C %H /��B�� 
�� �"z,'(��� H�����= �
 �1.��� ह0, �|C�-��:4� �
 
�1.��� ह0, /���.! �
��KCB �H��= ��S�! ,�� ���� 
�"�. �ह ह
�� �� %��� �� "@ �
��KC�B �H��= 
K�� ��S�! ,� �� C
C. �HIB� "�|, �� ��� ह0 
ह���� �1|� �� 9� ����  )��� ����� !K��.�/C 
ह
 �ह� ह�? %� 1998 �  %� K�� �ह �ह� ह� �� 
/��� �H:��� "�|, B�� �� �  ह� 9� ���� /��� 
��� C ���&:�.� !K��.�/C ह
 �ह� ह�� 

,B= K"��'� ह0 �� ���� C "�/� D�B�:�. ... 
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? �� �"�$�� : H
,= ��  ��� ,B= �0 �� 
%�� ह�� �ह.� %��� �ह� ,� H
,=�  

�� �"हq�� ���� : �ह ,B= �� !,��,��,B�, ह�� 
�ह �
 !� ह� �"�. ह�� %� /��� ह� �"�� ����!� 

�� �"�$�� : �ह�, %� /��
 �H�, �ह ����!� 

�� �"हq�� ���� : O�� ह0, �ह �"���Í �
 H
��� 
"0�. "�.� ���.� ह0 "ह �
 �� �H� �(. �"���Í �� 
%v� �� ह�� '5,� �ह ह0 �� �0�� C"�/q D�B�:�. 
�
C, �0�� ��/eB �
C, %��� �ह� ह0 )�� ��C��/eB, 
���� �
C���eB �
 )�� ह1% ह� �ह 9� ����  ��, 
e"�/�C " '�= 9� ��� �� ���� ह�, �|C� ��:�|q ह� 
���� ���� C"�/q �0 ' ����� ह0, �
 ह���� ��� 
���.� K.��� ह
 ��!�� �� ह� �
 ���.�� ��� �ह� 
ह� "ह �����  �ह� �  ��� �ह� ह�� )� �H� �(. �"�. 
�� %/��, ���� ���'"� �"�. �ह ह0 �� %��� �ह �
 
����B� 7��L� ह0 ��K�� �ह ह0 �� !�7�
C= �M��� 
��  �.! ह� ����B� �� �ह� ह�, )�� �f� !H0 
H�n�B� �� �� �ह�, �ह1� �� �
 B�C� ���
 ���� ह0, 
���
 ����B� ���� ह� 9� ��  H0 ���.C�q ���� ह�, 
K�3�� ह�  !K��
C= QM��� ह�, �ह� �
 ह���� ���� 
,� 9� ����� �� D�Q�(C ह
 �ह� ह0 �� .
�3 ��, �
 
%���  /� ���� 7��L� �� H0 ���.C�q .� �ह� ह�� 
K�3�� ह���� %:��� �ह ह0 %��� �
 �ह ���� 
�0C�.�/C ��7C� ह0 /�H� :� ��7C� ह� ��� .��( 
�� �� .���� H���� ����
 ��.���, �
 ह���� 
�H:��0� ह� ���
 �हJ ��.���, K�3�� .f��<7C� 
�fQ.� ह�� �� ���� �ह ���.� �
 ����C �हJ ���� 
ह(�� �ह ���B�
 "�.� �
 ���:� ह0 �ह �w� )�+� ह�� 
/4H� :� �� ��.� 9� .
 ��7C ह
� �हJ �
 %� 
��. �� �� ��(C��/eC �0C�.�/C �
 "ह �� �H� �w� 
�� ���q .� .��� %� �
 19 Df.�= �� ��� �� �ह� 
ह�, ��K7, K"�'� �ह ह0 �� 19 Df.�= �� �
 ��� 
�� �ह� ह� �
 �0 C����q �  owned by which 

company, who are the     collaborators,     who     
are     the promoters? 

���� �ह ��� '. ��!�� �� K�3 ह� /�� �0� �हJ 
�� ����� .�S3 D�B�:�. �H�:��0� /H0 KC�B ह
 
�ह� ह�� )��� ��� ह�� �� �
7C. 7C�C �� %�� ह(�, 
�� �. !� �
7C. 7C�C ह�, �
% !� �
7C. 7C�C 
ह�� �� �� 7��L� ��J �
 %��� ����� �हJ ,�� %� 
�� �� ��� ह���� ���( �  ,� 9� �� ��S� ��!�� 
��� 
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�
�.C��:���, � H
�=� '��� {H �
7C. �fB=q, 
��� %�H��=, Q�(�
A� �� 9� �|C� ��:�. �
 ह� 
�
.0�
��:�� %� �
.  �ह� ह�� ��)�. �ह �
.0�
��:� 
�� �हJ ह�, Indian ancher sitting   ' 

in Delhi, sitting in 

Bangnknc...(lnrerruptions)... I do not want to 
blame the serving people, but still if you say so... 
�
 �� /��.! H
�=� �
. �ह� ह(�, "� .
� 9� H���� 
�� ������ ह���� D�B�:�. �H:��0� �
 �HI:� ���� 
�� ह� �हJ ��. �ह� ह�� �+.� ���� �� �ह� ह � ����  
���� �  �हJ ह� 9� ����� �� 7��� �ह ह0 �� �|C� 
��:�. �� ��q ���
 ��C=���:� �हJ �
.� ���� ह�, 
!� /��B�� !��� �( ���� ����.� ह� ����� ह�> 
��0K:�� ह� 9� ����  ��� �HI:� �� �ह� ह� ����  
��� %� �ह �ह �ह� ह� �� ह� /�� �0� �हJ �� ��� 
/��.! �ह �
 �0K�� ह0 /�� �
w�� �w���� ����� 
��.�� ह0 .���� �0K ��� "0�� ह� �ह ���� ह��  

���"�� �"�., %��� �ह �
 �f��CI�� �� ���.� 
ह0 �
C. ��Ì�= �� ���.�, �
 ��K�� �ह ह
�� ह0 �� 
�� �ह ��Q.� ह
�� ह0 D�B�:�. �H:��0� �0�� ��/eB 
�
C ���� �0�� ��/eB �
C 9� �w�-�w� �
 ह���� ��: �� 
�
 <7,�� ह0 �� /���  K�3�� ह�>�  ���":�� ह� "� +
C� 
"�.� !��?B ह�� "� !��C�C�B K�3 ह
 �ह� ह� /��.! ह
 �ह 
ह� �� �� ��� �हJ ��.�� ह0 �
 ���"� ���� ह�, .w�� 
�� �
�:: ���� ह�� �
 ��'1�.� �
 ������ �:��� ह� 
����  �
 ��� ह0 "ह ��'� "�.� .
�3 ��  ��� �हJ 
�ह1 �'�� 9� .��( ���� "�.� "ह� .
� ह�� /��.!! 
%��� �ह �f��CI�� 9� �&". � ��7C� �  
/�C�H��� � K�� ह
��, �
 !���|'� ����7D� ह� "ह 
/� ���� �  %� ��� )��� �q��! �
 ���� � ? 

�� )��� ��� �3 e���� .��� � ����  %��� �ह 
�(+�� '�ह�� ह(� �� �
���� ���C� �
 ���
C= ��  ���� �  
/� ����� �� K�� �q���� ह�? %� ��� /� C
C
 .��( 
���� '�ह�� ह� �� �हJ, �ह %� ��� �
 ���!�? 

ŵ  ̂ŀŶŧΈ Ê Ńˇŵ  ̂ŀŶŧΈ Ê Ńˇŵ  ̂ŀŶŧΈ Ê Ńˇŵ  ̂ŀŶŧΈ Ê ŃˇźźźźŔŔŔŔ:::: �À ĶΠŷſ Ё ŃŰΈ�: ¤ý ¢
Ί ¬ ¢  Ķ₧ˆź£ ¢ ŗǼ ŗǼ  śΉ  Ћ Ê →ŷΈÞЋ ňų 

†[ ]Transilteration in Arabic Script 
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 ¬Ύ Ķ� ¢ » ĶΌΎ ĶΟ ŕŪųˆ ڈ ̄  Ä ¡ ŕ�Έ›  ╒ Śˆ ¢ 
 ¢Þ ĶΠΉ ŗŹǽ ŗΧ À ¢ ŗˆ  ╒ Ń Ä ¢Ύ ŗΨ őΎ Ê ̄  ¢ │ Ñ΅  ι Ñ

ŶΟźΈ  Í ̄  Ķſ  ╒ Е› ڈ Ñ  ̈́  ĶŸ  ̈́  śΉ  Ã ŗŹΉ ¢ Ύ΅ ̄  ĶŶδ  ĶΟ ŕŪ
 ¢ œţˆ ŗ  ̈́  ι ÑŵΈ ĶůΈ ŗǼΎ ŃΎΈ  Ķ› ڈ ÞΎ Ňγţˆ ڈ ̄  Ä ¢ Ω

Έ  Í ̄  Ķſ  ╒›ŵΈ ĶΉ ¢ ŘŦ  ̈́ ≡Ό›ω  śŹΜΈÞ›  ι  ĶŢŴ· 
űγ΅ Ñ΅δ  ι Â ± ŗΎÊ ↓ ŷ΅  Ķ Ñ↓ ¢ ڈ́̈   ̈́  ĶŸ΅  śΉ  Ã ŗŹΉ ¢ø ι 

 œţˆ ŗ  ̈́  ╒  ̄  ŀŷŶˆ œ¯ ¢ ̄  ¬ø ι Ê ↓΅ ڈ ¢ ↓ŷ΅
 ¢Ύ ŃΎΈ ± Ķ› Ä άΈ ĺˆ ŗ  ̈́ Â ↓ũ› ¢ ̄  Ä ¢ ά ĺˆ ŗ  ̈́ Â ↓ũ

Έ›  ¢ ¤ ¡ΎΏ ¢ Ń΅ ŚΌ őźţ ↨Ύω À ĶŶůΰˆ ¢ Ķ›Ό  śŢųˆ Ń΅ › 
΅δ ¢ ÑųΉ ŗάΈ ¦ ̄  ŗ΅ Â ↓ũ› ڈ Ύ ¢ ℮Ύ  ι А Ŕũ΄ ő

 Ä ̄  Ä ¢άΈ ĺˆ ŗ΅ Â ↓ũ› А Ŕũ΄  Í Ńˆ Ä ¬ 
ŗǼ ŗ ڈ śŻŵˆ ¢ø ιźΎ  ڈ   ̈́ Ňγţˆ ڈ ̄  Ä ¢ Ωά ¬ œŷŪΎŹų  Ķŷ

 ̈́ Ã ĶŸ  ̈́ Ñ΅  ĶΡ  Í ńź ¢ Ê Ń Ä Ń Ä ¢  ĶΎÞ ι ĺ  ŔΈ ЗΈ
 ŁŷŶΟ ̄   śˆ  ª Ńŭˆ ¢ø ιάΈ ŕŪ›Έø ι › 

₤ ¤ ¡ ŗ΅ ¦ ̄  ŗΧ ̄  Ã ŗΌ  ĶŢŹťŶˆź ¬  śˆ  őΎ  ŗų ¡ø›· Řų
 ¢άω  Ķũ›  ι Ј ŗΌ Ňδŵ ¦ ̄  ŗΧ ̄  ŗǼ Ñ΅  śŻΕ Ķǽ  Ķŷ· ŗΦ 

 ŀŷŶΟ ̄  Ê ↓΅ ڈ  ¢ ↓ŷ΅ ›Ŷˆ ¢άΌ ŇγŪ›Έ  śŻŵ  ̂¢ø› Śⁿ 
ΈÞÃ Ä ¬  Í ¬ Ј Ķű¯›  Ķ₣ ←ŶΈ Śⁿ ¬ ŗǿ 

³ ¢� ¢Ύ¦ ↑ũųŶΟ ź ڈ Â ¡ ЕΎŒŷŪ Śˆ ĸ�›Έ:{ 
 
though I am not an expert. 

SHRI     SOMPAL:      I     have     the 

recommendations with me. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

}ŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê ŃˇźźźźŔŔŔŔ : : : :
ˆź ̄ Þν ŁŷųΎ ŁŷŶΞάΌ ŇγŪ›Ό ›ƒ Ķſ Śˆ ĹυÞ›· ź ŕų

  ι ДΌ ̄  Д· ŀſ ŗΨ ĹΈ ŗųǾ Ñ΅  ι  ĶΌ ̄  ŗΌ ³ ŗũ ¢  śŹΜΈ
·ź ŃŮΫ ŕųΎ Ñω› Ê →ŷΈ ¨ ¡ Ћ őΏ ĶΉ Á ¢ ̄ ø ι  ĶŢ· ŀſ 
Ό› ŃǺ  śΉ  Ã ŗΆ ŗ· ŔΌÞ ś₣  ←ŶΈ ›Ŷˆ ¢ Śⁿ Ç ÄÞΎ Łά œŷŪ

Έ ŃŪ‹΅ ĺΏ Ķ  śŻ·  ╒ źø Ķ₣ Ķ1995Έ› 
 Śⁿ Ê →ŷΈ  ╒ ¨ ¡  ś₣  ι ̄  ÑŸ  ̈́Ê →ŷΈ  ╒ ̄  ĶΞˆ Ń΅ ĶǼ

Ό  ι ̄  ÑŸ΅ ŚΌ Ä›΅ ŚŵšΈ ¢Þδţŷˆ ŃÞ›Ό ŇγŪź ļ
Ό›ÞΎÞ ι Ç Ä  ι ÑΎΈÞ ι  ĶΉ Ķυ ķˆ Ñ› » Ķ¯ » Ķ¯ 

ÞÃ ŗΌ  ĶΌ ̄  ÑŸ΅όźţδΌ ŕŪ› ¢ÞΎ Ñ΅  ĶŸ  ̈́  śΉ  Ћ Ê →ŷΈ ¥ Ķſ ő
 ŗǼ� Ä ĺŷΏ ¢ ŗǼΎ ڈ  ŃŦŷΎŒŷŪ Ś  ̂ ĸ� Â ̄  Ķ ŗǼ ̄  Ä ¢

 Äά ¡ ± ś  ŗ  ̈́ Â ¢  ś₣  ι ̄  œǽ œũÔ Śⁿ ¢ø Ķ₣ ĶΉ Ń΅ ¦
Þ ι Ŕ  ̈́ Ĺυ Ñ΅  ĶŸ΅  śΉ   Í ¬ ŗŸΈ Ê →ŷΈ19-

19Ό›Έ ŕųź·Þ› ̄  Ñ΅ Ã ŗΌ  ĶŢŹǽ ŗΧ Ύ ŁŷŶΞάΈ ŕŪ› Ύ Ñ
Ά ĶŸ΅źÑ΅  Ķ₣  Ķ ΅ Κ  śũ ≡ ¡Ô ̄  Ķƒ ̄  Ä ¢  ╖ ŗΌ ¦з΅ ź ÞŚ₣ Ķ

Έ Ê →ŷΈ Ń΅ őƒ ķ  ̈́  Í ¬ ŗŸΎÞ ╓ ŖΎ Â ̄  Ķ ŗǼ Á ĶŶƒ Ñ
 ÄάΌ œũ› Ä ĺŷΏ ¢ ŗǼÞΎΌ  ŃŦŷ› ̄  ĶƒÞз Ś₣ Ј ŗΌ Ê ¬ 

 Ñ΅  śΉ  ̄  ĶΟ Ńˆ ≡ ¡Ô Ń΅ ¦ΎΈÞ ╓ Ŗ› Ύ ÑŸ  ̈́  śŻ· ³ ¢ ¥ Ķſ Ñ
΅ Ã ŗΌ  ĶΌ ̄δ ›ŶΌ  śˆ  ³ ¢  ĶŸ΅  śΉ  Ћ Ê →ŷΈ ¨ ¡ ÑųΉ ŗ
 ŀΉ ¢ ̄  Ä ¢ ̄ ˆά  śڈ    śΉ  Ķυ Śũ΅ ÑΉ Śũ  ̈́ Ñ΅  ι  ĶΌ ̄  Œ· ÑŪΎ Ñ

 ĶΡ śΏ  ĶǼ Ç ̄  ÑŵΈ ĶůΈ 
 

†[ ]Transilteration in Arabic Script 
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 ̄  ̄  Ä ¢Ύ ŁŷŶΞάω ŗΆ κ ŇγŪ› Śˆ ¢øŚŴΉ ŗΌ 
̄  ΅śŻ·Ύ  ڈ   ĶΟ Ńˆ Ñ΅ ›Ώ ĶŢſ ¤ ¡ ĺź ŚΌ ̄  ĶǼ  śΉ  Ń  ̈́  Ķ

 ̄  Ķƒ ³ ¢Þ ιз ¤ ¡ ŐΦ ĶŭΈ  ╒  ≡ ¡ Ô Ń΅ ¦Ύ ╓ Ŗ Ύ  Ķ
ω›ţ΅  ĶΞˆ ¢ Þź À ¢ ŗˆ  ¢ Ńˆ Ä ¬ ø śŻΕ Ķǽ  ĶΉ ŗΌ  ŃũΫ ¡ Śŵ  ̈́Ê ŃŴ
Ύ ¢  śΉ   Í ¬ ŗŸΈ Ê →ŷΈ Ñ΅  ι ÑΎ ¥ Ķſ ő

 ³ ¢ Ś₣ Ķˆ  Í Ń  ̂Ä ¬  Í ̄  ĶŶΌøŚŸ΅ ̄  Ä ¢
 ¢ Ä Ń ŗ΅Ύţųδ ¢ Ê ̄  ̄  Ä ¢ ŗΎţųδΈ  śŵΈ ĶůΈ  ╒  ŗ› Ñ  ̈́  ╖  ╔ 

Ή ЕŵΈ Â ĶŢũ΅ ĶδšŶΟ œŷŪź ŒŷŪ Þ ι Ķƒ ¡  Ń΅ ╔ ŗ΅ ≠
 Ń˙  śŻΉ ŘŦ΅ Ś  n›ŶΌÞ ι  Ķƒ Ń΅∆  ĶΉ Ń΅ І Ķǻ ŃŮΫ  śˆ   śŲ

 Í ńÞ ĶΡ Ύ ̈́Ñ΅  ╓ ›Ÿ  ̈́Ћ Ê →ŷΈ Ñź΅ ̄  ĶΟ ŃˆÞ ι  ĶΉ Ń΅  Ķź  Ķ
δ·éБ  ╔ Ñŵūź ŕųϊ ¢ Ä ŃǺ ̄  Ê ̄  ĶŶΌ Ñ  ̈́  ι ŗΨ ŚΎţųδ  ŗ
Ύ ¢ Ê ̄  ĶΎţųδΉ  ŗź΅ Â ŗ΅Þ ι Ѓ ŗΌ  ŃŦź  śˆ  ¢  ι  ĶΌ ̄  Ń΅  Ķ

 ¢ Ä ŃΎţųδΌ  śŢΛ΅ Śⁿ ŗ›·ÞźΈ ŕų›ω Śⁿ ›Ŷ  ̂¢ › 
 ¢ Ê ̄ ÞÃ ŗΌ  ĶΌ ̄  ĶǼΎţųδ  ŗΎ ¢ Ä Ń  ĶΎţųδΈ  ŗ› Ã ŗΌ ĶΌ ̄  ÑŸ΅ ›ΈÞ

Ã ŗŹΉ ¢ Ń À ¢ ŗ  ̂³ ¢ Ñ΅ ¢  śΉ  Ύ΅ őź ø ι ŚŸ΅ ¥ Ķſ  ̄  ŀŷ
 ¢Ύő{ 

"our own vessels should be there for iurveillance" 

. Ή Á ĶΟ ŗǼδ  ĶΟ  ڈ ̄  ĶΡ œţˆ ŗ  ̈́Á ĶΟ ŗǼÞ ι  ĶΟ Ê ŗ
 ڈ Ê ̄  ĶŶΌ Á ĶΟ ŗǼÞ ιź Á ĶΟ Ç Ä  ι  ĶΟ Ê ↓ũγΈ Ňγ

 Ä ŔΌ ŃΆ ¢ά ¬ ŗ  ̈́ŇŵũΎ ŀ∆ śŢ 

† [] ]Transilteration in Arabic Script 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 

Ό›Έøøø›Έ ŀůΦ › ¡ Ô Ä  ĶΠΉά ĸΏ ĶǺ  ╒ Ňŵũ
₤ ŗΨ Ç Äøøø ŃźΈ  ι ő› ΎſÞÃ ŗΌ  ĶŢΉ ĶΈ Ñź » ¡ ĺ З

̄ Ô ¬ ¦Ύ Ä  Íڈ ¢   ĶŶΌ Ñ΅  Ńųά Â ¢ ŗΨ  ╓ ›Ό ̄  Ã ĶΌ Ä ŃΆ ¢ Ňŵũ
  śŻ·  ╒ Œŷǽ ŗΧ Ñ΅ Б  śų  ̂œΈ ¦ ̄  ŗΧ ̄  Ŕ΅  śˆ  Ŕ΅  śˆ

Ό  ι ̄  ¡ ¿ ŗ·  Í Ńˆ Ä ¬› Ύω  śŻŵˆ ¢  Ķ›  ι ̄  ¡ 
Ό›Ό ³ │ ¢ ŃǺ ŒŷŪ ŗǼ Ê ̄  ¢ ¬ ÑΈ ® А Á ĶΟ ³ ¢ ŕųź·Þ› 
Ύŷũ ŗǼ  ĶΌ Ňŵũά Ä Œ›ω ›Έ ⅜ ĶΌ  ╒ Â ¢ › 

ˆ Ê ̄  ĶŶΌ ⅜ Ķˆ  śų  ̂¢ø śŻΕ Ķǽ  ĶΉ ° ŗŹǽźųδ Є ̄  ŗ
Ό  śΏ  ŗΌ  Í ńǼ ÑŵΈ ĶůΈ  śˆ  Ĺυ  Í Ńˆ Ä ¬ ̄  Ä ¢›ø 

 ¥ Ķſ Ê Ńˆ Ä ¬Ύ ›ŸŷǼ Ç Ä Ñ΅  ι Ñ
 Ä ŁΉ Ä ¢άΌ  ι ̄  ÑŸ΅ Ňŵũ›ŶΟ Ê ̄  ¢ │ ÑųΉ ŗδ΅ÞźΈ Е› Ύ Ñ

я Ä Â ̄  Ķ ŗǼ Ñ  ̈́  ι Śųǽ ŗΌ ĻάΌ Ňŵũ› ĺŷΏ ¢ ŗǼ 
 ÄΎΈ ³ ŃŦŷ›Ό ŗǼ ›·Þź Ä ڈ ↕ά›Ό ŗǼ Ňŵũ 

 ŁΉ ¢ ŗǼ ̄  Ä ¢Ύ Ä ŕάΌ Ňŵũ› ŁΉ ¢ÞΎΈ ŕź ŗγź  ŃŦų
 Ä ڈάΌ Ňŵũ›Έ Â ¢Þ›ω ¼ Ń Â ŗΫ Ķ  ́  ĶΟ ¤ ¡ ›  Ķƒ Ń΅ 

ω ¼ Ń ķǼø ι› Ê →ŷΈøøø¤ ¡ ŗΨ  ι  Ķƒ Ń΅ 
Έ Â ŀˆøøøЋ› ΎΌ  ι ̄  ÑŸ  ̈́ Ñ› Ñ΅ � ÄΎ Â ¡ ̄  Ä ¡ Ё  Łˇ 

 ÄάŇŵũ�ΈøŚˆøЂøÊ ڈøøø› ±øÊ ¢øÊ ¢ÞΎΈ  Ł› Ñ΅ Ķƒ 
 Ä Â ̄  ĶΎˆÞÃ ŗΌ ÑΉ Œŷǽ ŗΧÞ›Ώ ¡ ÑΉ Ј ŗ  ̈́Ňŵδųź  ĶΟ Є ̄  ŗ

Έ ŗΨÞ ι ÑŵΈ ĶůΎ Ä ŁΉ Ä ¢ Ñά ڈ А ŇŵũάźűźŷŶδ΅ ŕŪź  Ķ
 ŁΉ ¢Þ ιΎ ŁΉ Ä ¢Þ ŁΉ Ä ¢ ŕΎ ŁΉ ¢ Ј ĶΎŷšŶΟ ŕ ≡ Â ̄  Ķ ̄  Ä ¢ 

 Äά·øøŇŵũ ≡ 
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Έ› ¬  Í ̄  ĶŶΌ  Ń΅ ╔ ňάЗšŶΟ Ј ŗ΅ А  
  ι Ê ŃΌ κΎ Ä Â ̄  Ķ  ĶάŶΟ ŇŵũźΉ Еδ ŇǼ ЗšŶΟ œŷŪ

 ¬ Ňγũέ κ ŔΌ ŗ΅Ύé ╓ ŖΎω ¥ Ķſ Ñ›  śŻΕ Ķǽ І ŗΌ 
̄ Śⁿ ڈ   Ä ¢ Ç Ä Ń ŗΨΎ Ä Ńˆ ø ĶΡ  śΏ  ĶǼ ŗΌ ³ ŃťŷΎ Á ĶΟ  ĶΟ Ňγŵ

ŷšŶΟ Â ̄  Ķ ŃΆ ¢ ≡ ¬ ° ŗŹǽ Ń Ύ Ä Ń  ̂ Ç ÄÞ ╓ ŖΎ Ń  ̈́ŇγŵΎ Ŗ
̄ ΎΈ Śˆ ĸ›  śŻ·  ╒ ĺˆ ↓Ή ¢  Í╓  ڈ   ĶŶΌ Ύ Ś₧΅ Ñ

ω›ø ĶŢųˆ ŗΌ  

ƒδ ¢ Śⁿ ¨ ¡  ι À ¢ ŗˆ  ¢ Ńũ Â ĶΈ Ä ŁΉ
Έ ̄  Ķſ ŗųΉ›  Í Ńˆ Ä ¬  Í ̄  ĶŶΌ ̄  Ä ¢ 

 ±øÊ ¢øÊ ¢ ŗǼΎ ¢ø ŁΎ ŃΎ Ã ĶΌ Ä ›Ό ± Ķ
  Í Ńˆ Ä ¬ ̄  Ä ¢Þ ̄  ŗΧ ĶΠŷˆÞЈ Ķ₣ϊ ÑŵŴŷſ  ╒ őƒ Ã Ķ

 ¬ά ¢ÞňάΈ Ñ΄ ύ˜ Â ↓ũ› Ä ̄  Ä ¢ άΈ Ñ΄ ύ˜ Â ↓ũ› 
Ό  śƒ  Ń  ̈́ Œŷǽ ŗΧ  Ń΅ ¡ ¿  ŗ·  Í Ńˆ Ä ¬› ³ Ķ  Í ̄  ĶŶΌÞ

 Ń ¡Ύω Ňα›Ό › ¢ÞΎ  ╒ Ê ↓ũγΈ  ŃŦŵ  ̈́ Ê ŃŴ
 Ĺ΄ ¬Þ³ ĶΎΈÞ ι Ñ›ω ´ Ä ¬ ŗųΉ ¢ › ¬ ΎÞ ĶŢ 

 ¢Ύ  śŵφ ÑųΉ ŗǽÞ ι Ê ↓ũγΈ  ŗΨ Ê ↓ũγΈ ŃŦŵ΅ Í ŃŴ
· Â ¢ » Ń¯ Ś₣ Ѓ ĶǼ Ê ńų ŚŵŹŦΈźΈ Łŷ› £ κ ĶƒÞ

Έ› ŀΉÞάΈ Ã ŗ›  śŻŵˆ ¢ÞΎ ¢ ÑΎ ÑŵΈ ĶůΈ  ĶΟ  ŃŦŵ΅ Ê ŃŴ
Ά ŗΌź ڈ ķǼ £ ¢ ŕųź·ø ĶΎ  ι ÑŵΈ ĶůΈ  ĶΟ Śˆ ĸ

 ±øÊ ¢øÊ ¢Ύ ¢ ŗΨ  ι ŁΎ ¬ ´ Ä ¬ ŗ΅ Ê ↓ũγΈ  ŃŦŵ΅ Ê ŃŴ∆  śŷ
ω Ç ŀΏ Ķ Ј ŗ  ̈́ śˆ›Ĺ΄ Ķ˙ ŚųΉ ¢ Ç Äø ι   

  

  

  

  

  

  
ééÞ ι ŃΌ Ķſ  ╒΅éééź  ι  ĶΌ ̄  ŗΌ  ĶΎ΅  Ķź Ś₧΅  Ķ

  ĶΟ  ڈ ̄  ĶΡ œţˆ ŗ  ̈́ Á ĶΟ ĶΟ  śŷ΅ Ä ̄  ŗ  ̈́ Œŷǽ ŗΧ ŗΨø ι  ĶΌ ̄  ŗΌ
 ↓ˆ ¢ Śⁿ ̄  Ä ¢ ŗųˆ ¢Þ ιΎÞ ι  ĶΉ Ń΅ ŕ℅ŷϊ  ╒ őƒ Ã Ķ

 ¢ΎΈ Á ¬ ő ↨ ̄  ŗΩ ÊΎ ι  ŃǺ ¢ Ä œ�ţ  ̂¢ ŗǼ ŗΧ Ã ĶΌ Ä ź ĺ
 ↓ˆ ¢ Śⁿ  ŗųˆ ¢  ι Ňδ· ŗΧΎ ¥ ̄  Ä Ń˘ А  śΉ  Ń΅ ŕ℅Ŵŷ

Έ ŗΨø ι ↨ ŗǼ Ñ  ̈́  ι Ç ̄  ŗŪΈ  ¢đţˆ ¢ œţˆ ŗ΅źΌ ĺ› 
 Ä Ń ŗǼ  śųΉ ¢ά³ ± ŗΌ ›� ↓  ̂¢ ŗΩΎ Ä ŕ℅ŴŷΎ Â ¡  

ŇαΎ Ń ¡�Ǽ ³ Ķ  śųΉ ¢źΌ Ňί›š  ̂¢ ŕųź·Þź ŇΩ ŗΦ  Ł
Ό ›ω› ¢ ŗǼÞ∆ ³ Ķ  ╒ ¤ ¡  śˆ  Ĺυ  śũ

 ̄Ύ ŁŷŶΞάΌ  śΏ  ¡ ŇγŪ› ›Ό  śΏ  ¡  Í ̄  ŗŪΈÞ
 ↓ˆ ¢ ŗųΉ ¢ ŗΨΎ Ä ŃˆÞ śŻ· ╒  śΉ  Ń΅ ŕ℅ŴŷΎ Śⁿ ̄  Ä ¢ ŗ΅ ŇΫ Ķ

 ↓ˆ ¢Ύ  śŷ  ̈́Ä ̄  ŗ΅ Œŷǽ ŗΧÞ śŻ· ╒  śΉ  Ń  ̈́ ŕ℅Ŵŷ
Έ Ã ŗŵΈ ĶůΈ Á ĶŶƒ  ╒ Љ ĶſÞ śŻ· ╒› Á ŗΌ Ã ŗΌ ¤ ¡ 

 ŗΌ Ê ↓ũγΈΎ ڈ Ķά Â ¢  śˆ  ª Ń˙ Ň΅Þ ŗΌ Ê ↓ũγΈ Ňγű
 ↓ˆ ¢ ŗ΅Ύ Ń  ̈́ŕ℅ųŷΎ  ╓ ŖΎŶΌ Ñ›ø›Ώ ĶŢſ  ¢ ̄  ®  

Έ  Ķ₣ ŗǽ ↨ ŃǺ À ¢ ŗˆ ¢Ύ Łά œŷŪδΈ  ŃŪ‹  ╒ 
Έ  Í ̄  Ķſ› ŇǼÞ£ ¢ ŗǼ  ĶΟ ± Ä ̄  ³ ¢  ĶΟ Ћ Ê →ŷΈÞ ι 

  śˆ  À ¢ ŗˆΎ ¢ » ĶΌ ÑΎ ¡ ŕŪųˆ ڈ ̄  Ä ¡ ŕΎ À ¢ ŗˆ  ĶΟ ¨ ¡ ̄  Ä ¢  ĶΎ Ñ
ω ňё ŚÿŵũΨ›   ĶŷŸ  ̈́  ĶΟ Â ¢ø ι Ê ↓΅ ڈ ¢ ↓ŷ΅ ¢ ̄  Ä ¢  ι

 ι ڈ Ñ΅ ΎΈ Śˆ ĸ› Ä ŁΉ Ä ¢ ̄  Ķ ŗǼ ά Ňŵũ
Ό›·Þ ≡ Ä ڈάΌ Ňŵũ› Ύ Ä ŁŷΏ κ ĶάΌ Ňŵũ›Þ�ŚΌ Ä 
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· Ê ¬ » ¡ ĺŷˆ Ń Â ÄźĽ� Â ̄  Ķ Ç Ä  ι ŗǼ
 £ ¢ ŗǼ  ╒ ± Ä ̄  ³ ¢  śΉ  Ћ Ê →ŷΈø ι  ι ̄  Ń  ̈́  ╔ ¢ Ä

Έ› Ύ΅ œǺ ŗΩ ŗǼ  ¢ ̄  ĶŶΌ Ñ΅  ĶŸ΅ Ñź  śŻ·  śųˆ ¢  ι  ĶΊ ńſ ĽΎÑ 
Ό Łũγˆ κ ̄  Ä ¢ ¢ ڈ ŃΉ ╔ ŗǼ› ¢  ĶΞΉ ¢ Ύ ¢Þ ι Â ¢ ¬ ŗΫ ¢ őΎ ő

Ό  ι ̄  ÑŸ΅ Ç Ä ¨ ¡ Ńø ι À Ä ̄› ÑŸ΅ Śⁿ ± Ä ̄  ³ ¢ ̄  Ä ¢ 
Ñ  ̈́ ś₣  ι ̄: 

 
 
 
 
there should be our own vessels. 

ķǼΎ· Ķ Œŷũ Ś ڈ   ̂ ĸδ ЙΆ Ј κ Śũ
·Þ ś₣  śƒ  κ ¤ ¡ ķǼ Ňγũέ κÞŚ₣ź Ê ¬ ķǼ  ↕

 Ä Â ̄  ĶÞŚ₣άΈ őŵΈ  Í ̄  ĶŶΌ ķǼ Ňŵũ›  śΏ  ¡ 
Ά ̄  ¡ ŗΨδ ¡ ĺŷΈ ŗ  ĶΞϊ ̈́ŒŷŪ ŗǼ  ¢ ̄  ĶŶΌ Ñ΅  Ķ₣ Śź Ç Ä  ι Ľ

 ¢ ÑųΉ ŗǽΎω ĺΏ ύšũų›  śˆ  ¢  śŻ· ³ ¢  ι ŚΌ ̄  ŗΌ 
 ¢Ύ ›Ώ ύſ ̄  Ä ¢ ŗ΅ Ã Ä Ńˆ Ä ¬ ŔΌ  śŻ·  ╒  śΉ  Ń  ̈́ ĺΏ ύšũų

¨ ¡ø ╓5-7 ŀůΦ À ĶˆΎΌ  ι ̄  ÑŸ  ̈́ Ñ›Ñ΅ � Â Ä ŚųΉ Ä ¢
 ̈́ Ê ¬ » ¡ ĺŷˆ ŃźĽ� ķŵŭΈ  ĶΞˆ ¢ ŗΨø ι  śŻ·  śųˆ ¢ 

 ĶΌ Ń  ĶΡ  Í ń  ĶŷΉ ĶΈ  ŗų ¡øŋŵ˝ œǺ ŗΩ Ñ΅  ιÔ ³
Έ›Þ Í ńųΉ ¡øǼ Ä Ńźţųź  ŁźΌ  śˆ  ª Ńŭũ΅ ³ ŃŴ›  ĶΞ ¡ø

 ŁΉ ¢ » ¡ ĺŷŶΉ ̄  ŗΆ  ι  Í Ä Ńˆ ŗǼΎ ÑųΉ ŗǽø Í Ä Ńˆ  ĶΟ  Ķ
Ή ЕŵΈÞ ι  ĶΉ ύſ ŗ  ̈́³ ŃΉ ̄  Ķδ  śŻŵˆ ¢Þ ι  ĶΉ ύſ ŗ΅ ŇŵŷŪ

Ǽ Ä Ńźţųź Ł 
 

†[ ]Transilteration in Arabic Script 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

źΈÞ ś₣  śΏ  ĶŹ  ̈́¬ ³ ŃŴ ↨ À ¢ ŗ  ̂  ¢Ύ Ñ  ̈́  ĶΡ ŗΌ Ñ
Ǽ Ä Ń Ĺ΄ Ä ³ ¢  śΉ  ¤ ¡ź  Łţųź ̈́³ ŃŴź  ś₣  śΏ  ĶŹ΅ ¬  Ķ

 Ä ŒŷŪ œǺ ŗΩ Ñ΅ΎΈ őŵΈ  Í ̄  ĶŶΌ  ι ЗŢ΅ Ωŵ› 
 ¢  ĶŷŢ  ̈́  ̄  ŀΉ ¢  śųˆ ¢ ̄  Ä ¢∆ ¨ ¡é ι  ĶΌ ̄  ŗΌ ĺΏ κ śũ

1998Έ›΅ ¤ ¡ źΌ  ι ̄  ÑŸ΅  Ķ› ŃŪ Зƒ ¢ Ñ΅ Ύ Ä ŅΎ Ωŵ
̄ ¢ ˆΎΌ Śˆ ĸ›ˇ ŃŶΟ ĺΈ Ń  Ķŷƒ ¢  ĶΞڈ   Ä ¢ ź Śŵ
 ¢άø ι  ĶΌ ̄  ŗΌ ĺΏ ύšŪ 

΅ Ñ  ̈́  ι ŕŦŪέ ŗ΅ ڈ Ń₣ź Ķ� ĺŷŶΠˆ
 ŃǺ ŃǺ ¢ ÄΎ ŁάœŷŪ�øøøø 

À Ķ À ŗ  ̂Ê ŃˇÀ Ķ À ŗ  ̂Ê ŃˇÀ Ķ À ŗ  ̂Ê ŃˇÀ Ķ À ŗ  ̂Ê Ńˇ:::: ŗ ΅ ڈ Ń₣ ŀůΦ  ╒ ⅜ ̄Κ  śũ
ø⅜ ̄  ŗ  Ķ₣ ĶŸ  ̈́ śŷΓ ¡  śŵφÞ ι  Ķƒ ¡ 

ŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê ŃˇźźźźŔŔŔŔ:::: Ύ  ڈ Ń₣ Ñ
ø ιøÊ ڈøŚˆøЁø Í ¢ ĶΟΎ ¢ ŗΨ ÑΎ ¤ ¡Þ ι À ¢ ŗˆ ŚΌ ő

 ¬ £ ¢ ŗǼ ŚΌ  ĶΞˆ ¢Ύø śŻΜ 
À Ķ À ŗ  ̂Ê ŃˇÀ Ķ À ŗ  ̂Ê ŃˇÀ Ķ À ŗ  ̂Ê ŃˇÀ Ķ À ŗ  ̂Ê Ńˇ::::ω› ÑŸ΅ Ωű ŗ  ̈́³ ¢ ¤ ¡ 

 ¬Ύø śŻΜ 
ŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê ŃˇźźźźŔŔŔŔ::::₤ź  ι őΎ ĺŷΏ ¢ ŗΧ Ñ

 Ä Â ̄  Ķ ŗǼά ŗΈ Ń ŗΨ Ç Ä  ι ÑŵΈ ĶůΈ κ ¢ Ä œũÔ À
 ¡ Ń Ń ĺŷΏ ¢ ŗΧÔ  Ķ₣ ŗǽøŚΌ  ĶΡ ÃΎˆ Ñ΅  ι Ñź ĺŷŶΠ

 ŃǺ ŅΏ ¢ ÄΎ ŁάΈÞ¦ ŗΦ œŷŪΚ  ĶŸ΅  śΉ  ¤ ¡ Þ¦ ŗΦ ڈ ŅΏ ĶΉ śŴ
  ι ¢ ŗΌ Śⁿ ¢ ŗǼ  ڈ ŅΏ ¢ ŃǺ ŗΈ ŚΈ śˆ  ŁΏ ¢ ŃǺ ŗΈ Śⁿ ¢  ι

 Ä ĺŷΏ ¢ ŗǼ ⅜ Ķˆ  śųˆ ¢ ̄  Ä ¢ Ç ÄΎŷŇδŧ Œſ ̄  Ä ¢  
šŶΟźΌ ≠›Ή ЕŵΈÞδ ŅŵŷŪ 
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ˆ  ĶΟ Â ¢Þ›Όź΅ ŅΏ ¢ Ä ĺŷŶΠź Ľ  ι  ĶŷŢ΅
ŵ΅ ÑŵΈ ĶůΈ ³ Ķ  Í ̄  ĶŶΌ ŗΨź ŔΌ Ñ  ̈́  ĶΡ śΏ  ĶǼ ŗΌ  

· Ķ ŗǼδΌ  ι ̄  Ķŷſ Śũ›Έ ĹΌ  ╒ Ň΅ Ç Ä ›  ι ̄  Ķŷſ 
Ό› Ĺÿ΄ ¬ÞΎ ¢ Ñ΅  ι ÑΎ ŔΌ  śŻ·  ╒  śΉ  ĶΊ ńſ ¦ ̄  ŗίũų

Ό  ι ̄   Í ¬ Ê Łũήˆ› ¢øÂ ĶǼ Śⁿ ¢Þά ŁΉ ĶΉ Ńøŏά Ň
 ¬  ŗųΉ ¢ ĶǺ ¢ ڈ ŗǼ  Ķˆ ĹυÞ ι  ĶŸ΅ Śⁿ  śΉΎ  ŗųΉ ¢ Þ ι  Ķŷ

 ¬ Ê ŁũήˆΎ ¬ ›Ţ· ŗŸˆ Śⁿ ̄  Ä ¢  ι  ĶŷΎ ι  Ķŷ΅Þδ ÑųΉ ŗ
ŶΌ› ¢ ΎÞ ι  ĶΉ ĶΊ ńſ ¦ ̄  ŗίũųϊ  ¢ ̄  ĶŶΌ ŗΨ Ś

ſ Ê ↓ų· ĶŷŢ΅ ̄  Ä ¢Þ Ķ₣ ŀūŲΈδ Ã ŗΆ ŗ· Â ¢  ι  ĶΌ ̄  ŗΌ ¦ ŗ
ųˆ ¢ Á ĶŶƒ Â ¢  ╒ ¤ ¡ ŗǼ  śˆź  ╔ ›Ţ· ŗŸˆ  śˆ  Ã ŗŶ

Ό  ι ̄› Ñųŷˇ ¡ Ê ̄  ĶŶΌ ÑųΉ ŗδ΅øΎ ÑŸ΅ ŗΨ  śΉ  ¤ ¡ Ñ  ̈́  ι Ñ
 ¬Ύˆ Ñ΅  ĶźΈ ̄  ĶűΫ ¢Þ ι Ŕţũˆ ĺΏ ύţδ ŔΌ Ŕţũˆ ŕŪ

 Ń΅ ŗΆ κ  śˆ  ¢ΎÞ ĶΡ śŵΈ ŗ΅ Ň΅ Ç ŀΏ Ķ ŕųź·Þ ╓ Ŗ  Í ̄  ĶŶΌ
Έ ŃŪ‹Ό ›ω ŗųΉ ¢ › ΅Þ ĶΡ śŵΈδ Ŕŵſ ¢ Ń őǼ κ ÑųΉ  ŗ
Έø ι› ̄  ŗΨ ÑŵΈ ĶůΈ  ĶΞΉ ¢ źω ĺ› øÃ ŗΌ Ķƒ Ń΅ Ύ Ñ

 ̄Ύ Łά‗ ŗǼ  κ ¢ Ä ŗδ  ι ŕŪΎ  ĶŹǽ ¢  ¢ ńſ Ñ
Έ ̄  ĶűΫ ¢ø ιδωÞ ŗΌ ĺˆ ĶΟ ŗ· ̄  Ä ¢  śŵΈ Śⁿ ŕŪ› ¤ ¡ ŗΨ 

šŶΟ  ╓ ›· ŗΦδ Ê ńſ Ń ķˆ Ç Ä ŗΨ ڈ ŅΏ ύǺ śˆ ŅΏ ¢ ŃǺ ŗ ڈ 
ŷšŶΟ ≡ ι Ń  ̈́ ¥ Ķſ А ³ Ń· ¢ ŃǺ ¢ Ä ŗǼ ¤ ¡øБ ›·  ╔ 

Ό› À ¢ ŗˆ ĶţŹǽÞΎ Ñ΅  ι Ñ19 Ń  ̈́¥ Ķſ ŗǼ А ³ Ń· ¢ ŃǺ 

Ό  ι ̄›ţ΅ Ä ¬ ź›Έ ŅΎ ŃŴ19 -19Þ 

 own by which company, who arc the 
collaborators, who arc the promoters? 

  śˆ  ³ΎÃ ŗδ΅ Ñ΅  ĶΡ śΏ  ĶǼ œǽ ÑŢ Ñ   śˆ  ¢ ŔΌ
ſ‹ω › ŃǺ Ã ŗŹ΅ κø śŢųˆ Ń  ̈́Ύ ŁάΈ ŃŪ œŷŪ‹ 

 ¢źţųδΌ  ι ̄  ŗΌ ŗ›ť˜Þź ŗ  ̈́›ΈÞ ι ¥ Ķſ ķ œţˆ
ţ  ̂¢ź΅ÞÃ ŗΌ  Ķƒ ¡  śˆ  ĺ ↨ ¢ ÀΎţˆ ¢ œţˆ ŗ΅ őź ĺ

 ¢  ¢ Ä ŗΆÞ ιΎţˆ ¢ œţˆ ŗ  ̈́ őź ķǼø ι ĺΎ Ñ
 ³ ¢ Śⁿ ¤ ¡øŚ₣ ›ω  ̄  ĶΟ Ńˆ А ¤ ¡ ŗΨ ›ŷſ ± śŶΞ  ̂¢

Έ Ä ± Ķſ  Í ̄  ĶŶΌ Ĺ΄ Ä› ¬ ķƒ ̄  Ä ¢  ś₣ Ύ  Ķŷſ  ĶΡ śΏ  ĶǼ  ĶŹų
· ŗΧźţδ ŇγŪ�ǽ │ ̄  Ķδ³ ڈ ̄  ĶΡ œţˆ ŗ  ̈́» ¡ ŏ� Œſ
 ¡ ↨ſ ³δ Ń  ̈́Ä ̄  ŗΎΉ ЕŵΈ ̄  Ä ¢ Ňαδ ŚΌ ŗ  ̈́ œŷŪ

· ŗ΅ź ̄  ŗήάÀ ŗΦ ¤ ¡ ŇγŪΌ  ι ̄  › œ¯ ¢ ̄  ¬ø
 ̄  ŗΦ ŗ· ŗ΅άω ŚΌ ŕŪ› ŁΉ ¢Þ ι Ύ ¢ ŕΎ Â ¢ Œŷˆ Ńųŷ

øøø ̄  ŗŵŴŷſ Â ¢ ŒŷˆÞŚŵΌ ¬�Ĺŵǿ ¢ ŀΈ�øøø{ 
I  do  not  want   to  blame  the serving 

people, but still if you say so... 

Έ ŗΨ›ÞÃ ŗΌ  ĶΌ ̄  À ŗΦ │ ̄  ŗ  śŻ· ³ ¢ Ύ ¿ ŗ· Ñ
ŷšŶΟ Â ̄  Ķ ̄  Ä ¢ ≡ ŃǺ  Í ̄  ĶŶΌΎ ŁάΈ ŃŪ œŷŪ‹ 

ŐǾ  ĶΟ  śΉ  Ń΅ Œŷũ ŗ΅ω › ŚŵŹŦΈø ι  ĶΌ ̄  œΈ 
Έ  Í ̄  Ķſ  śų  ̂¢ø ι ŚΌ ̄  ĶǼ Ê ̄  ĶΈ›ω › 

  śųˆ ¢ А  ̄  ĶΟ Ńˆ ̄  Ä ¢Þ ιΎ ι Ñ 
 

†[ ]Transilteration in Arabic Script 



407    Half-an-hour [RAJYA SABHA] Discussion    408 

 
 

Ή ЕŵΈ Ñ΅δŷšŶΟ œŷŪ ≡ω ķˇ ↕Ǻ ̄  Ķ ŗ΅ ³ ¢Þ› 
 ¢ø ι  Ķƒ ĶǼ κ ŗΦΎ ŁΉ ¢ őΎ ¢ ŕΎΉ Ń΅  ŁΉ ŗΊ ڈ ŃųŷΌ  ╔ ĶΞ›  ĶΞũǼ 
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SHRI S. VIDUTHALAI VIRUMBI: Mr. Vice-

Chairman, Sir, I feeJ that this should have been taken 

up as a Short-Duration-Discussion. So many 

subjects are there. Now, we have to confine 

ourselves only to the profession of fishermen, not 

the welfare of fishermen. Suppose if we take that 

issue also it will take more time. 

7.00 P.M. 

Three professions are age-old professions in 

India. Fishing is the third. The thiee .professions are: 

agricuiture, handloom weaving and fishing. These 

are age-old professions. All theie three 

professions are under a great stress and strain, for 

different reasons. As far as fishing is concerned, 

the position is different and it varies from State to 

State. I will come to the question of welfare later. 

I would first point out as to what are the problems 

which the fishermen of Tamil Nadu are confronted 

with. 

Till the beginning of the 70's, the fishermen of 

Tamil Nadu did not face any problems. But after 

1974, for the last twenty-five yean, they are 

suffering like anything. This is because of not only 

the reasons mentioned by my colleagues here. I 

do not want to mention those reasons which 

have already been mentioned by my colleagues. 

I would leave out those tilings. Only whatever is 

pertinent to Tamil-Nadu, I would say. 

Sir, on 26th June, 1974, the Government of 

India entered into an agrement with the 

Government of Sri Tanka,   to   determine   the   

boundary 

†[ ]Transilteration in Arabic Script 
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Beteen India and sri Lanka, between the Adam  

Brldge and the Pallr Straits. This was in 1974. 

Under that agreement, the fishing rights, drying 

of their nets by the Indian fishermen and the 

travel of pilgrims were assured. Unrestricted 

access to Kachchatheevu was. ensured under 

that agreement. It was mentioned in that 

agreement that the vessels of India and Sri 

Lanks would enjoy, in each other's waters, such 

rights as they had enjoyed before, for 

centuries together. This was the thrust of the 

1974 agreement. 

Then, Sir, in 1976, the popular Government 

run by the DMK Party was dismissed. After 

the DMK Government was dismissed, in 1976 

the Government of India had a second 

agreement, to determine the boundary in the 

Gulf of Mannar. This agreement was reached 

between the Government of India and the 

Government of Sri Lank on 23rd March, 

1976. It was signed by the then Foreign 

Secretary, Mr.' Kewal Singh, on behalf of 

India, and Shri W. Jayasinghe, the Defence 

and Foreign Secretary of Sri Lanka. 

What did this agreement say? Whatever 

rights were being enjoyed by the Tamil Nadu 

fishermen even after the 1974 agreement, 

whatever rights were being enjoyed by the 

Tamil Nadu fishermen for centuries together, 

were abrogated. This agreement said: 'The 

Indian fishing vessels and fishermen 

community shall not engage in fishing in the 

historical waters, territorial waters and the 

Exclusive Economic Zone of Sir Lanka; nor 

shall the fishing vessels and fishermen of Sri 

Lanka engage in fishing in the historical 

waters, territorial waters and the Exclusive 

Economic Zone of India, without the express 

permisssion of in Lanxa or India, as the case 

may be.' When this agreement was reached, 

there was no popular Government in Tamil 

Nadu. Under President's rule, this was done. 

As a result of this,/our fishermen are unable to 

go for fighing a right which they had enjoyed 

for centuries together. 

I would like to point out here the kind of 

suffering being undergone by the Tamil Nadu 

fishermen. Between 1990 and 1998, there 

have been 123 incidents where our fishermen 

have been attacked by the Sri Lankan Navy. 

The number of boats attacked has been 229. 

Out of these 229 boats, 28 boats were sunk. In 

these attacks by the Sri Lankan Navy, 59 

fishermen died. The number of injured has 

been 194.. Incidents — 123. Boats attacked — 

229. Boats sunk — 28. Fishermen died — 59. 

Fishermen injured — 194. These are official 

figures which I am giving. Then, Sir, whenever 

there are attacks against the Indian 

fishermen... 

SHRI O.S. MANIAN (Tamil Nadu) A 

number of fishermen were arrested also. 

SHRI S. VIDUTHALAI VIRUMBI: They 

are arrested also. Suppose they go into their 

territorial waters, they are arrested and 

harassed. They are taken to Sri Lanka, 

harassed and tortured. 

Whenever an attack took place, it was 

immediately informed to the Government of 

India. What the Government used to inform the 

State Government is that it has taken up the 

matter with Sri Lanka and that it will see that it 

will not be repeated again. From 1990 to 1998, 

assurance after assurance has been given by the 

Government of India that it would not happen 

again. Even though several assurances were 

given by the Government of India, it has not 

stopped. ' We fear that it would not stop. 

Our Prime Minister is now in Sri Lanka. He is 

going to talk on the Kashmir issue "with the 

Prime Minister of Pakistan. I hope he would 

have spoken about Indian Tamil Fishermen 

with the Prime Minister of Sri Lanka. If he has 

not done so, the hon. Minister should  inform 

the Prime Minister that before he leaves. Srj 

Lanka, he should take to this matter with the 

Prime Minister of Sri Lanka and see that it does 

not happen again. One or two minutes more, 

Sir. 
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As far as the welfare is concerned, 4,000 

houses have been constructed, and shelters have 

been provided during the last two years in Tamil 

Nadu. A subsidy has been given for motorised 

boats. The disesel subsidy has been increased. 

We expect co-operation from the Ccntnil 

Government to further this help to ' fishermen. 

We have enjoyed traditional fishing rights 

in those waters around Kachcliaihccvu. Our 

pilgrims have enjoyed the right to go and 

worship God in Kacluli;ithccvu. All these 

things naturally have been de facto banned. 

Therefore, I request the hon. Minister through 

you. Sir,... 

SHRI N. THALAVAI SUNDRAM (Tamil 

Nadu) Sir, he knows it very well because his 

leader is the Chief Minister there. He knows 

the problem. When our Madam was there, we 

had clearly, instructed all the Coast Guard 

people. 

Now, my point is that if these people are 

accusing the previous Government, I would 

like to intervene. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): No, no, he is not accusing 
it. 

SHRI S. VIDUTHALAI VIRUMBI: I am 
not accusing it. He has unnecessarily 
intervened. I am not accusing any 
Government. What I said is that when 
smugglers were coming or.... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Please conclude. 

SHRI S. VIDUTHALAI VIRUMBI: ....I or 

any militants were coming ....{Interruptions) 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Please conclude. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, I 

do not want to reply to that because it is an 

unnecessary question. An unwarranted 

question has been raised. 

SHRI N. THALAVAI SUNDARAM: Not 

unwarranted. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Mr. Sundaram, you were 

not here. You have not heard what he has 

said. 

SHRI S. VIDUTHALAI VIRUMBI: In 

1990, because  .... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): He was not there. You 

make your own points. 

SHRI S. VIDUTHALAI VIRUMBI: If you 

expunge that from the proceedings, I will not 

reply to that. If you are going to retain that, I 

will have to reply to that. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): No, no, expunction. I have 

told him that he was not here and that he has 

not heard what you have said. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, in 

1990, the former Chief Minister has given a 

reply to a journalist that the DMK had failed 

to extend help to the LTTE people in 1980. 

She has said that twice  ...  {Interruptions)  ... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Why are you going into 

that? {Interruptions) 

SHRI RAMACHANDRA KHUNTIA 

(Orissa): Sir, I have a point of order. 

...{Interruptions) 

SHRI SOMPAL: Mr. Virumbi, if you 

can yield please...........  {Interruptions) 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Wait, wait. Please sit 

down. There is a point of order. Mr. Minister, 

there is a point of order. What is your point of 

order, Mr. Khuntia? 

SHRI RAMACHANDRA KHUNTIA: Sir, 

this is a Half-an-Hour Discussion. The 

Chairman was kind enough to allow us, those 

of us who are signatories to it, to ask 

questions. I think another half an hour is 

there. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Yes, another half an hour 

is there. So, we should stick to the time. 
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Mr. Virumbi, do you want to ask 

questions?  ... {Interruptions) .... 

SHRI SOMPAL: Sir, I think this matter 

pertain to the domain of international 

relations, external affairs. Being related to 

fisheries, this matter may have some 

implications. I may not be able to respond to 

it. This has to be raised in a separate manner. I 

think I will not be able to provide any 

authentic answer off hand.  ,.. (Interruptions) 

... 

THE VICE-CHAIRMAN (SHRI SAN AT 

AN BISI): You speak on welfare. 

SHRI S. VIDUTHALAI VIRUMBI: I hope 

the hon. Minister will intimate the Minister 

concerned to take up this matter. The Minister 

should take up the matter, what I told him, 

through you. He must give an assurance at 

least to that extent. The request that I make in 

this august House is .... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Kindly put your questions 

on the welfare of the fishermen. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, I 

want an assurance from the Government of 

India that the attacks that have taken place 

will not be repeated. That is the assurance that 

I want. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Please go through the 

questions No.  1, 2, 3, 4, ... 

SHRI S. VIDUTHALAI VIRUMBI: If this 

assurance is given, we can solve other 

problems. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): This discussion is on the 

welfare of the fishermen... 

SHRI S. VIDUTHALAI VIRUMBI: Sir, 

fishermen are suffering because of the 

atrocities committed by the Sri Lankan Navy. 

We want an assurance that such type of 

attacks will not be repeated. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): You see the discussion is 

completely different from what you are 

submitting. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, 

this is the only assurance I expect from the 

Government. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Have you got anything 

else to say on the welfare of the fishermen? 

SHRI S. VIDUTHALAI VIRUMBI: Sir, I 

do not want to go into the question of welfare, 

because I have already taken much time. But, 

Sir, if the hon. Minister says It is not within 

his Department, I would feel that he has also 

washed off his hands and the attacks will go 

on. 

SHRI O. RAJAGOPiAL (Madhya Pradesh) 

Sir, this is a matter which affects the life of 

seven million people mostly living in the 

coastal areas. I do not want to go into the 

details and the figures that have been 

mentioned, but the fact remains that the bulk 

of these people are traditional fishermen. 

There are three types of fishermen: (1) 

traditional fishing shipowners; (2) mechanised 

boat owners and (3) the deep-sea fishermen. 

All the progress that has been achieved, as has 

been mentioned in the figures, goes to the 

benefit of the higher category of people, those 

who are engaged either in the deep-sea fishing 

or those having mechanised boats. Sir, it is a 

fact that the traditional fishermen, who form a 

bulk of them, do not get the benefit. I think 

the figures mentioned by the hon. Minister 

will have to be checked, probably because the 

amount of catch that is being made by the 

ships in the deep-sea fishing, probably is not 

accounted for in the whole figure, because 

they do the fishing, process it and then export 

it from the sea itself. It is not brought to the 

mainland. The figure about this catch is not 

available here. 

Sir, I have some interaction with these 

fishermen. I know how their position has gone 

from bad to worse. Therefore, the main 

question is regarding the implementation of 

the Murari Commission's Report. The hon. 

Minister wants to pursue the policy of phasing 

out big ships instead 
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of banning. I think this policy requires 

reconsideration, because unless it is effectively 

banned, as has been recommended by the 

Murari Conunission, it will not benefit the 

traditional fishermen, who are getting less and 

less catch. This situation has to be corrected. 

So far as Kerala is concerned, there is an 

additional problem created by the C.Z.R. 

(Coastal Zone Regulation). It is in operation in 

Kerala with 800 kilometres length and also 

covers about 44 rivers with so many lagoons. If 

you say that within a distance of about one and 

a half kilometres ve shall not build up anything 

and all that, these regulations will be working 

adversely to the interests of the fishermen, to 

whom it was actually intended to give 

protection. A special consideration should be 

given to a State like Kerala, where there are 

peculiar problems and where there is a high 

density of population including fishermen. In 

regard to the welfare of the Hshermen, I would 

like to say that though these fishermen are 

living by the side of the sea, they are facing the 

problem of availability of drinking water. A 

Special Scheme should be drawn up for their 

drinking water. Secondly, they do not have 

adequate medical facilities. Special 

arrangement should be provided for their 

treatment. Thirdly, they do not have adequate 

educational facilities. This also needs to be 

provided. A special effort is needed to provide 

them these facilities. 

Sir, the hon. Minister was saying that there 

are surveillance regulations in the sea. It is not 

adequate. I would urge upon the Minister to 

consider strengthening the surveillance 

machinery. 

The Minister was saying that unless we 

allowed bigger vessels for fishing, this cannot 

be effectively done. This argument is not 

correct. The survelliance should not be handed 

over t6 those private ship owners. It is the 

re^wnsibili-ty of the Central Government as 

well as the State Government. It shoald not be 

left to the multinationals and big ship owners. 

Thank you very much. 
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SHRI SOMPAL: Mr. Vice-Chairman, Sir, 
Mr. Niraikulathan has raised the issue of 
welfare schemes which the Government are 
implementing for the benefit of the fishermen. 
There are several schemes. I would like to 
mention some of the programmes. One, 
motorisation of the traditional craft which is 
being provided to the traditional fishermen. 
About 35,000 of them are already there, which I 
have mentioned in my initial statement. Then 
there is a scheme for reimburse* ment of 
Central Excise duty on HSD oil. This is 
supplied to mechanised fishing vessels below 
20 metres length. Then, enforcement of Marine 
Fishing Regulation Act and introduction of 
artificial reefs are being done. There are sea 
farming projects. Then we have Central sector 
schemes for fishery harbours at major ports. 
Then, there is a Centrally sponsored scheme 
for development of minor fishing harbours. 
There are fish landing centres. There are six 
major fish harbours. About 45 minor fishing 
harbours and 153 fish landing centres have 
been sanctioned so far. In the Central sector 
schemes, there is a project for post-harvest 
technology and marketing in regard to fisheries. 
Lastly in the Central sector there is a scheme 
for training in fishery operations through the 
Central Institute of Fisheries Nautical and En-
gineering Training. 
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So far, under this scheme some sac-tions 

have been given for motorisation of about 32,500 

traditional craft, including about 19, 300 against the 

target of 14,000 during the Eighth Five Year Plan. 

The Central share of subsidy of Rs. 1,177 

lakhs at the rate of Rs. 6,000 per IBM and Rs. 

5,000 per OBM has been released under the 

scheme so far. An equivalent amount of subsidy 

has been provided by the State Government also. 

The reimbursement of Central Excise duty on 

HSD oil supplied to mechanised fishing vessels 

below 20 metres length has been made. This 

scheme has been under implementation from 1991 

onwards in order to provide some relief to small 

mechanised fishing craft owners and operators 

towards the operational cost of these craft. A sum 

of Rs. 40 crores has been released. Under this 

scheme 80 per cent of Central share of 

reimbursement cost, including Rs. 29 crores during 

the Eighth Five Year Plan has been released. About 

15,000 to 18,000 fishing vessels per annum have 

benefited under this scheme. Then, enforcement of 

the Marine Fishing Regulation Act is being done. 

We are setting up artificial reefs. Under this 

scheme, a sum of Rs. 25.06 crores has been 

released towards 100 per cent capital cost of 26 

patrol boats to all maritime States. 

The hon. Member, Shri Md. Salim suggested 

that the Marine Fisheries Regulation Act should be 

implemented more effectively. We are doing 

that. These patrol boats would be deployed for 

surveillance in our territorial waters in order to 

sufeguard interests of traditional fishermen and 

to conserve fishery resources. 

In this respect, I would like to state tiiat there 

is no question of abdicating the responsibility of 

surveillance and policing. So far as the reinforcing 

and strengthening of the Union territory and 

State forces and enhancing their capability to 

have more effective surveillance are concerned, the 

Government surely is for this 

and mere is a need to do that. Besides, about 60 

artificial reefs were also sanctioned under the 

scheme and these artificial reefs would help in 

replenishment of the coastal fishery resources. 

On the Central ban on fueling by deep-sea 

fishing vessels, as I have already said, this is put 

every year and Kerala has always been requesting 

for that. Only this year the delay occurred because 

of the legal tangle, because of the case which is 

pending in the Bombay High Court. If I come to 

the chronology of events in issuing the Central 

ban order for 1998, the letter dated 4th June, 

1998 was received from the Government of Kerala 

in the Ministry on 5th June, 1998. In view of a 

petition pending before the High Court at 

Mumbai on monsoon ban in Maharashtra, the 

matter was referred to the Ministry of Law and 

Justice on 11th June for their legal opinion. The file 

was received back from the Ministry of Law and 

Justice on 19th June, 1998 and since there was 

some clarification needed in the Law Ministry's 

advice, the file was again referred back on 25th 

June, 1998 to the Law Ministry. The Law Ministry's 

clarification was received in our Ministry on 1st 

July, 1998 and the same was submitted for 

orders of the Competent Authority on the same 

day, that is, Ist July. And on 15th July, we put the 

ban. Tlierefore, some delay has taken place. But 

from next year onwards, we feel that whenever a 

State asks for, we will do it. AH the States are not 

asking for it. But Kerala has always been doing 

that. 

So far as enhancing the capacity of modern 

fishing fleet in India is concerned—that is, 

motorised vessels—there has been a marked 

increase in all the categories of fishing craft in 

recent years. The traditional fishing fleet now 

numbers 1,91,207 which includes 35,000 motorised 

vessels which I have already informed the House 

about. The mechanised fleet is estimated to be 

about 47,000 and this is the major component 

which catches 65 per cent of the total catch of 

29 lakh tonnes out of the 39 lakh tonnes which is 
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the assessed potential. And they are all essentially 

Indian. There is no vessel in this in a joint, 

venture or a foreign category. This fast pace of 

increase in fishing fleet has been a matter of 

concern in all quarters and therefore, to preclude 

any chance of over-exploitation and buildir.g up 

of over-capacity fishing fleet, the Gdvernment 

constituted a national level Review Committee in 

the Department of AniiQal Husbandry and Dairy to 

make an overall assessment of the existing fishing 

fl<!et vis-a-vis the potential and the recommended 

future deployment of different categories of 

fishing vessels below 20 metre overall length in 

territorial waters. And as already indicated, we are 

feeling the need for deploying an intermediate 

range of vessels of around 15 metres length 

which can go into the intermediate zone which, in 

our perception, is still unexploited to quite an 

extent. Since the production from coastal waters up 

to 50 metres is close to the estimated harvest-able 

potential, the Committee has recom-meded a 

freeze in the traditional and mechanised fishing 

fleet also at the existing level. However, 

considering the resource potential and the present 

level of production in the EEZ beyond the 50-

metrc length zone, the Committee has 

recommended an additional 700 number of 

"resource specific" vessels. That is to be 

underlined. "Resource specific" means that there are 

certain fish stock which are available on the 

surface which are at shallow depth and then 

medium range depth and then the bottom of the 

sea. These resources are identified according to 

the strata in the depth. So, this is to be 'resource 

specific'. Resource specific vessels have to be 

deployed. And these intermediate range of 15-20 

metre overall length are to be introduced in the 

phased manner according to the resources available 

and the developed craft which are under 

development at the Institute of Fisheries 

Research Technology. These vessels include 

trawlers and gi!' aeljKijm-long liners. 

Mr. John Fernandes himself has besn on the 

Morari Committee and  he iias 

already tried to emphasise the need for rethinking 

in the wake of globalisation, and in view of the 

information which we have received about 

Pakistan's entering into an agreement and having 

200 vessels, I would like to bring to the notice of 

the hon. House one additional fact, that under 

the International Sea Convention, all the 

sovereign states have got to establish their catch 

capacity. And unless we establish that, the other 

states can butt in, and there is an apprehension 

that landlocked states like Afghanistan, and other 

countries may ask for access to this zone and, 

therefore, in view of this, surely I agree with 

his perception that there is a need to have 

rethinking. 

So far as Mr. Salim's statement is 

concerned—he is in the habit of using poetical 

expressions and I know his capacity in using 

words so well and in chiding the Government—

^when he says that Government change but the 

attitude does't—it is not so. I have initially said 

that there is need for a change in the attitude, and 

in view of this new information, we have got to 

evolve a new policy which has been in shambles. 

This I have said earlier, and I again repeat my re-

mark. So, there is no question of complacence or 

remaining oblivious to the situation. We are seized 

of the matter and we have got to have a new [)olicy 

which will allow us to protect the interests of tradi-

tional fishermen who do not go beyond 12 

nautical miles. About the intermediate range of 

vessels with better capacity, including the gadgets, 

which Mr. Fernandes has also talked about, as I 

have already informed you, the BL apparatus-may 

be available. 

So far as giving information to the traditional 

fishermen is concerned, I would repeat that: 

"whatever information we arc getting through the 

satellite channel is being monitored by 279 

landing centres on two days of a week and this is 

being given to all the traditional fishermen and 

the machnished boats which go beyond 12 

nautical miles." So, it is not that it is not 

available. But even then, 
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you want that this should be available 

continuously and there should be a chain of 

communication so that it can be available to 

the fishermen while they are fishing. Yes, 

there is a need for doing that, and keeping this 

objective in view, I have said that BL 

apparatus may be of use and we can seek other 

devices as well as means to do that. But there 

is really an imperative need to go in for such a 

communication system. 

SHRI JOHN F. FERNANDES: Will you 

yield, Mr. Minister? 

SHRI SOMPAL: Yes. 

SHRI JOHN F. FERNANDES: We went 

and interacted with the fishing community in 

Maharashtra and Porbander. They go, of 

course, for almost seven days and then they 

return with a catch and they are totally cut off 

from the land, as to what is happening there. 

And your communication system, which you 

have stated, will cost about Rs. 75,00(K-, and I 

don't think these people will be in a position 

to obtain it even if you give them some 

subsidy. So, the cheapest thing you can give 

them is the radio frequency. You don't have to 

invest more in the infrastructure. It is already 

there with Doordarshan. 

SHRI MD. SALIM: They have an 

additional capacity. 

SHRI JOHN F. FERNANDES: You have 

to add only one more frequency to the 

microwave tower. 

SHRI SOMPAL: I have already said, and I 

have accepted the suggestion in this regard, that 

there can be some means of communication. In 

this age of well developed communication 

system these things can be worked out, but 

immediately I may not be able to say that this is 

the thing; surely it has got to be looked into. 

Your suggestion, that we should act as a 

catalyst in bringing the States together in 

evolving a policy and avoiding the inter-State 

conflicts, is, of course, a good suggestion and 

the Central Government will surely look into 

that. 

Then you were indicating the problem of 

tenancy and ownership laws. This is essentially 

a State subject and the Central 

GovcxnmcM....{Interruptions)... Just a 

minute.  ...(^Interruptions)... 

SHRI JOHN F. FERNANDES: Are you 

going to have an aquaculture authoritry? Are 

you going to give it power? 

SHRI SOMPAL: The aquaculture authority 

would monitor the intensity and number 

according to the assessed carrying capacity of 

the zone, but they cannot venture into the land 

deals and revenue matters. That is essentially a 

State subject and the States have to tackle it. 

We can depend on the States. They are 

responsible. They are always under the audit 

of the people and, therefore, the Governments 

change. 

SHRI O.S. MANIAN: We want some 

regulations. 

SHRI SOMPAL: That is what I am saying. 

We will have a mandate to regulate the 

aquaculture according to the carrying capacity 

of various places. Mr. Fcrnandes has rightly said 

that there is an apprehension that foreign ships 

are going to come to our waters in the exclusive 

economic zone as well as in the high seas and in 

the continental shelf. Therefore, Ave are 

thinking of having a new policy of allowing our 

own ships. Mr. Md. Salim wants to know who 

the owners of the 

ships are. When I say "our own ships" it means 

the ships which are owned by the Indians either 

by way of lease or by way of complete 

ownership. This will be the first priority, 

leaving room for others. Surveillance will be 

improved. Even in the case of environment and 

forests fencing efforts by Government have not 

succeeded anywhere in the world. Wherever 

private citizens and private enterprises own the 

things the surveillance has improved. The 

Government machinery including the Coast 

Guard cannot have so many ships which can 

make a complete line-up. If there are people 

who can report the incidents immediately they 

can report them. So, it is not that we are 



423    Half-an-hour [29 JULY 1998] Discussion    424 

 
abdicating that role. We will continue to have 

it. Firstly, the catch will improve and the 

economic benefit will accrue to the nation. 

Secondly, the surveillance will improve 

because the vessels will report themselves 

these things to the authority concerned. This is 

my idea. I think you will agree with me. 
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SHRI SOMPAL: As directed by the Chair, I lay it 
on the Table of the House. 
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Shri Virumbi talked about an agreement between 

Sri Lanka and the Government of India. As I have 

stated earlier, this matter belong;  lo the Ministry of 

†[ ]Transilteration in Arabic Script 
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External Affairs. I will find out what the current 

problem is. 

Sbii O. Rajagopal raised an issue of traditiQi^al 

fishermen not being benefited. I think the reply 

which I have given should be adequate to satisfy 

the hon. Member. Then he expressed a doubt — 

that may not be misplaced—that there are 

certain vessels which do not bring the catch to the 

mainland and they take it away. We have to fmd 

it out. If it has happened, it should be stopped. 

As Shri Rajagopal said, the Murari Q)mmittee 

report has to be reconsidered. We are already 

doing it. 

So far as coastal zone regulation is concerned, I 

have already stated all the dimensions of the 

problem. There has been a demand that the 

coastal zone regulation should not be enforced 

stringently. I had picked up a tiff with the Chief 

Minister of Kerala when I was on a visit. He was 

a]so trying to do that. This matter has to be settled 

in consultation with the Ministry of 

Environment. But we cannot be obivious to the 

environmental concerns. That is our prime con-

cern because sustainability of these reserves 

depends on the conservation and preservation of 

fisheries wealth. 

So far as welfare of fishermen, provision of 

drinking water, education and other things are 

concerned—Shri Ragha-van and other hon. 

Members raised these issues—the State 

Governments are expected to come out with 

schemes. If they come out with feasible 

schemes, the Central Government would not be 

found lacking in assisting them. 

Shri O. Itajagopal and Shri Salim said. "We are 

handing over everything to MNCs." I have never 

said that we are handing over anything to MNCs or 

any foreigner*. At no stage we have uid lo. 

Rather I have been categorically denying it and 

there is no intention to do it. At Ibast in our 

regime there has never been an attempt to do lo. 

So far as phasing out is concerned, I may say 

that the Murari Committee report has not given 

any cut-off date. Both of you were Members of 

that Committee. If you have any information, I 

would like to be enlightened on that. But the 

vessels presently operating under the lease ar-

rangement would be phased out by the end of 

2000. The permit of 19 vessels which are 

presently operating under the joint venture could 

be terminated only on violation of terms and 

conditions which I have already stated. If it is to be 

done individually, it will have to be done in 

consultation with the Law Ministry otherwise, they 

can run the vessels till they physically phase them 

out. The span is estimated to be around 10 to 12 

years. I think I have covered all the points. 

SHRI JOHN F. FERNANDES: Shri Parmar 

raised a point about harassment to Indian 

fishermen. 
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SHRI RAJUBHAI A. PARMAR: What 

about light indicators? 

SHRI SOMPAL: This is one thing on which I 

am not in a position to toy anything. I think 

there is a need for demarcating such things so 

that they do not stray into other areas and they do 

not run the hazard of being arrested by the 
alien Government.  
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